
Ct. Case 2502/2020
Subhash Madan  vs  Kavita Bansal & Anr

20.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This is an application for withdrawal of present case, moved on

behalf of complainant.

Present: Complainant with Ld. Counsel.

Perusal of record and on the submissions of the Ld. Counsel for

the complainant, it appears that the duplicate complaint has been filed in the

present matter.  Ld. Counsel for complainant submits that he had filed same

matter  through physical  filing and e-filing during lock-down and different

case numbers were allotted to the said matters.

The  CC  No.  2424/2020  has  already  been  disposed  off  VOD

10/07/2021 in  Lok Adalat.   Accordingly,  this  being a  duplicate  complaint

nothing else remains to be deliberated upon.

In view of this, present complaint stands disposed off.

File be consigned to Record Room.

Copy  of  this  order  be  sent  to  Ld.  Counsel  for  complainant

through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/20.07.2021



e-FIR No. 023679/2020
State  vs   Unknown

U/s 379 IPC
PS Prashant Vihar

20.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This  is  an  application  for  releasing  of  vehicle  bearing

registration number DL 11CB 6206 on superdari.

Present: Ld. APP for the State.

Applicant/AR of HDFC Ergo GIC Ltd. with Ld. Counsel. 

Application perused.  Record perused.

Perusal  of  record  shows  that  same  application  is  already

dismissed VOD 14/07/2021.

In view of this, present application stands dismissed.

Copy of this order be sent to applicant through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/20.07.2021



FIR No. 0453/2021
State  vs   Unknown
U/s 356/379/34 IPC

PS Prashant Vihar
20.07.2021

Matter is taken up through video-conferencing.

Keeping in view of the emergent situation due to COVID-19 pandemic, the

Hon’ble High Court has issued directions vide order bearing no. 372/RG/DHC and Endst.

No. 373-403/RG/DHC dated 28.06.2021 that only urgent and final argument matters are

to be taken up through VC and all other matters are to be adjourned.

This is an application for release of silver articles (utensils of pooja) on

superdari.

Present: Ld. APP for the State.

Applicant Poonam Jain with counsel.

Application perused. 

Report received from IO perused, whereby IO submits that the complainant

has not been able to produce the bill regarding stolen articles, however, the complainant

has clearly identified the case property in the TIP proceedings.

Keeping in  view the facts  and circumstances and the report,  the present

application  stands  allowed and  silver  articles  (as  per  seizure  memo)  be  released  on

superdari  to  applicant  on  furnishing  of  the  Superdarinama  of  Rs.  10,000/-  to  the

satisfaction of the SHO/court with the conditions as under:

1. That the applicant shall get the four photographs of the case property from different

angle before release of the same from MHCM/Malkhana.

2. IO shall prepare detailed punchnama mentioning the colour, appearance, and other

necessary details of the articles.

3. The photographs should be counter signed by the complainant/applicant.

Application stands disposed off.  

Copy of this order be sent to applicant through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/20.07.2021



FIR No. 384/2021
State  vs  Rohit

U/s 379/411/356/34 IPC
PS Prashant Vihar

20.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This is an application u/s 437 CrPC for grant of bail to accused

Rohit.

Present: Ld. APP for the State.

Ld. Counsel for accused Rohit.

Ld.  Counsel  for  accused  submits  that  accused  is  in  JC  since

03/06/2021 and he has been falsely implicated in the present matter.

Per-contra, Ld. APP for the State opposed the bail application.   

Heard.  Record perused.  Reply of IO also perused.

Case  property  is  already  recovered.   Accused  is  in  JC  for  a

considerable period of time.  Charge-sheet is already filed and trial will take

time due to the pandemic of Covid-19.  No fruitful purpose w.r.t investigation

and prosecution would be served by keeping the accused in JC.  Accused

cannot be kept behind the bar as a punitive measure, at this stage of the trial.

Therefore, accused  Rohit is admitted to bail on furnishing bail bond in the

sum of Rs. 15,000/-  with one surety of like amount  subject to the following

conditions:-

1. that accused shall appear on each and every date as and when called

upon. Contd...



-2- FIR No. 384/2021

2. that accused shall not tamper with the evidence in any manner.

3. The  accused  to  furnish  his  Mobile  number  along  with  the

undertaking that he/she will always keep his mobile on active mode

and share  his  live  location  with  the  Investigating  Officer  as  and

when requested/ordered.

4.  The accused to give all available addresses including permanent,

current address or any other address where he may reside along with

the proof thereof.

5. The  accused  to  give  an  undertaking  that  he/she  will  notify  the

Investigating Officer in case of change of address or mobile number.

Jail  Superintendent  concerned  is  directed  to  ensure  the

compliance of mandate of Sunil Tyagi  vs  Govt. of NCT 2021 SCC OnLine

Del 3597.

Ahlmad is directed to send the Annexure B along with the bail

order.

Copy of this order be sent to Ld. Counsel for accused, DLSA and

Jail Superintendent concerned through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/20.07.2021



FIR No. 287/2013
State  vs   DL 2CJ 4803

U/s 379 IPC
PS Prashant Vihar

20.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This is an application seeking cancellation of superdarinama

and seeking permission to sale of vehicle bearing no. DL 2CJ 4803, moved

by the applicant.

Present: Ld. APP for the State.

Applicant/Superdar Rohit Sharma with Ld. Counsel.

Report received from IO perused, wherein it has been submitted

that FIR No. 287/2013 U/s 379 IPC is not registered with PS Prashant Vihar.

In  view  of  this,  present  applications  stands  dismissed with

liberty to file afresh after rectification.

Copy of this order be sent to applicant through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/20.07.2021



FIR No. 275/2019
State  vs   Uttam @ Balmiki

U/s 392/34 IPC
PS Prashant Vihar

20.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This is an application u/s 437 CrPC for grant of bail to accused

Uttam @ Balmiki.

Present: Ld. APP for the State.

Ld. Counsel for accused Uttam @ Balmiki.

Perusal of record and reply of the IO reflects that accused has not

been arrested in the present matter and not in JC in the aforementioned FIR

and only a production warrant was issued for the presence of accused.  

Accordingly,  production  warrant  issued  against  the  accused

Uttam @ Balmiki stands cancelled.

Copy  of  this  order  be  sent  to  Ld.  Counsel  for  accused,  IO

concerned and Jail Superintend concerned through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/20.07.2021



FIR No. 209/2019
State  vs   Kavit Kumar

U/s 420/465/466/468/474 IPC
PS Prashant Vihar

20.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This is an application u/s 437 CrPC for grant of bail to accused

Kavit Kumar.

Present: Ld. APP for the State.

Ld. Counsel for accused Kavit Kumar.

Ld.  Counsel  for  accused  submits  that  in  pursuance  to  the

previous dismissal of bail application the applicant/accused has surrendered in

Jail.  However, this fact is not reflected in the reply filed by IO.  Naib Court

has orally informed that information regarding the surrender of the accused

has not been received from the Jail Superintendent concerned.

Let report from Jail Superintend be called for 22/11/2021.

Copy of this order be sent to Ld. Counsel for accused and Jail

Superintendent through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/20.07.2021



FIR No. 030896/2020
U/s 379/411 IPC

PS Prashant Vihar

20.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This is an application for calling status report.

Present: Ld. APP for the State.

Ld. Counsel for applicant.

Status report received. 

Application stands disposed off.

Copy  of  this  order  and  report  be  sent  to  Ld.  Counsel  for

applicant through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/20.07.2021



FIR No. 575/2018
State  vs   Kavita

U/s 420 IPC
PS Prashant Vihar

20.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This is an application moved on behalf  of applicant/accused

Kavita for compounding the offence.

Present: Ld. Counsel for accused.

Ld. APP for the State.

IO has filed his reply.  It is submitted that the matter is still at the

stage of investigation and charge-sheet is yet to be filed.  

At  this  stage,  Ld.  Counsel  for  applicant/accused  and  the  Ld.

Counsel for complainant submit that the application may be kept pending till

the filing of charge-sheet.  Heard.

IO is directed to expedite the investigation in this matter.

Put up for filing of status report / charge-sheet on 20/09/2021.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/20.07.2021



FIR No. 575/2018
State  vs  Sudhir Talwar

U/s 420 IPC
PS Prashant Vihar

20.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This  is  an  application  filed  on  behalf  of  accused  seeking

compounding the offence in present FIR.

Present: Ld. Counsel for accused.

Ld. APP for the State.

IO has filed his reply.  It is submitted that the matter is still at the

stage of investigation and charge-sheet is yet to be filed.  

At  this  stage,  Ld.  Counsel  for  applicant/accused  and  the  Ld.

Counsel for complainant submit that the application may be kept pending till

the filing of charge-sheet.  Heard.

IO is directed to expedite the investigation in this matter.

Put up for filing of status report / charge-sheet on 20/09/2021.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/20.07.2021



Akhilesh Chaurasia  vs  Shiv Jyoti Sharma

20.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

Fresh complaint case received.  It be checked and registered as

per rules.

Present: Ld. Counsel for complainant.

Put up for consideration on 23/07/2021.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/20.07.2021



FIR No. 012678/2021
State  vs   Shahrukh

U/s 379 IPC
PS Prashant Vihar

20.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

Bail bonds furnished by the accused is taken up again today.

Present: Ld. APP for the State.

Ld. Counsel for accused.

It is submitted by Ld. Counsel for accused release warrants of

accused  Shahrukh  was  sent  yesterday  to  Tihar  Jail,  however,  accused  is

lodged in JC in Dasna Jail, Ghaziabad, UP.

Submissions heard.

Accordingly,  a  fresh  release  warrants  of  accused  Shahrukh be

prepared immediately and sent to Dasna Jail, Ghaziabad, UP.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/20.07.2021
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